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FIFTEENTH KERALA LEGISLAITVE ASSEMBLY

NINTII SESSION

BUIIETIN PARI .tr

August 7 
'2029

No: 407

Tho Kerala tlealthcare Service Pertone and Healthcare Service

Institutiori (Eevention of Violence and Dao8gc to
Amendmcot Bi11,2023.

Recommendation of the Gover:nor

The Govemor has made necessary recommendation under Article

207 (3) of the Constitution of India in respect of the above BiIl'

A.M. Bashe€r,

SeoetarY.


